. o RC e = TS/ THAR/ATFT-33%/R00%-0¢

WHAR, | R, Ro0s/ATT IR, ¥ RR3o
AN WHAT U GHA FIUGTEIET AT WONAT A3 I8 HHIE et .

HEAT A
R farzem sfufm @ asraEE vefue e reRw a Fed fafram.

Sk il

WA Ro0¢ AT MERTE Afafray e 3. —TERIE T TR TR (7 S
HIeqTE 20, =i fae, Wmamwaﬁﬁwmaﬂmm) arfufam, 2R3 T

SToTE R FHoaTERNEr IfufEy .. qu\aqmg
, mzwqumﬁwmmmmmmmwmm
IR WEF FWoTE A9 .

kol

. . fiRww,
whm,
HERTE VI,
fadt 7 =g fenm.

TR R00¢ AT HERTE Afafaw wHis 3.
(T T S TR ¢ TR s T
& 1R | Roo¢ AT wew WiEE eren fuafTET.)
WENTY W Tl WEThiEe (7 Aihvars g Ao,
=t faml, a7 =i e faee soaEEe)  sifafram,
RREI WS UGl FURUN Fuarsiar afufram.
2283 mﬁ,mmﬁﬁwmmmmm
= (T ST WedTe JoT, T T, ST § gdirer e e soatrs)
fj:: s, 2363 e SUTE! GURUT HI0 T A& ; I, WRAE TORTTAT
THUTHISET a6 AER @ Afufam wwaw a9 o — :

(Ru8)
AT IR—4 Y oo - =m0 96 anl



POTCER

dfera AmE.

1 RS JTIH BT, SSFMTRIIUT, § 2R, Roo¢ /AIME R%, s 3930

. . 23 .
FETRTRETSY EETTERE

i g




AL F. ¥4 FARE A, A/ THAR/ATHY-I]/R00%-0¢

WA, | YR, R00L/ATMA IR, I R30
T UHETT WU HISel FUATHIG a1 WIET AT Y5 36 et s

wERT frarrige sfufram a TeaareET wenfua Fee renest 7 e fafwem anﬁnﬁ-’eﬁam
fermerge snaeh fadrs (Sustht orFEm).
In pursuance of clause (3) of article 348 of the Constitution of India, the following translation
in English of the Maharashtra Ownership Flats (Regulation of the promotion of construction, sale,

management and transfer) (Amendment) Act, 2008 (Mah. XXIII of 2008), is hereby published under
the authority of the Governor.

Byborder and in the name of the Governor of Maharashtra,

A. M. SHINDEKAR,
Secretary to Government,
Law and Judiciary Department.

‘o -
MAHARASHTRA ACT No. XXIII OF 2008.

(First published, .after having received the assent of the
Governor, in the “Maharashtra Government Gazzate” on
"the 12th May 2008.)

An Act further to amend the Maharashtra Ownership
Flats (Regulation of the promotion of construction, sale,
management and transfer) Act, 1963.

Mah. WHEREAS it is expedient further to amend the Maharashtra
XLIVQ of Ownership Flats (Regulation of the promotion of construction,
63. sale, management and transfer) Act, 1963, for the purposes
hereinafter appearing; it is hereby enacted in the Fifty-ninth

Year of the Republic of India as follows :—

1. This Act may be called the Maharashtra Ownership Short title.
Flats (Regulation of the promotion of construction, sale,
management and transfer) (Amendment) Act, 2008.
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Amendment
of section 3
of Mah.
XLV of
1963.
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2. In section 3 of the Maharashtra Ownership Flats Mah.
(Regulation of the promotion of construction, sale, XLV of
management and transfer) Act, 1963, in sub-section (2), 1963.
after clause (m), the following clause shall be added,
namely :— .

“(n) sell flat on the basis of the carpet area only:

Provided that, the promoter may separately charge for
the common areas and facilities in proportion to the carpet
area of the flat.

Explanation.—For the purposes of this clause, the -
carpet area of the flat shall include the area of the
balcony of such flat.”.




